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Lease of Doordarshan Channels to Private
Parties
2326. SHRI P. UPENDRA: Will the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Doordarshan has decided to start
a third national channel and also a number of
other satellite channels for its use as well as for
lease to private parties; and

(b) if so. what is the progress in this regard?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INFORMATON AND BROAD-
CASTING (SHRI K.P. SINGH DEO) (a): No.
Sir.

(b) Does not arise.
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National Film Award Rules

2328. SHRI HIPHEI: Will the Minister of
INFORMATION AND BROADCASTING be
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pleased to state:

(a) whether Government have amended
National Film Award Rules in the recent past;

(b) if so, the details thereof;

(c) whether these amended rules have also -
incorporated some other changes like cash com-
ponent;

(d) if so, the details thereof with background
for such changes:

(e} whether these changes also limitise the
Awards for feature and non-feature tilms of vari-
ous categories; and

(f) if so. the details thereot and it not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATON AND
BROADCASTING (SHRI K.P. SINGH DEQO)
(a): Yes, Sir.

(b). (c) and (d) A statement is attached. (See
below). |

(e) No, Sir.

{f) The changes made in the rules mostiy
pertain to procedural matters except the two
cases where there has been a nominal increase
in the cash award.

Statement

The following are the details of important
changes made in the rules relating to the Na-
tional Filmm Awards:—

(1) The cash prize of best child artiste has
been enhanced from Rs. 5.000/- to Rs. 10,000-
so as to bring it at par with the casha ward of
the best actor and best actress.

(2) In order to give encouragement to the
producer whose film has been adjudged as the
best non-feature film. the cash prize of Rs.
15.000 to such a producer has been enhanced
to Rs. 20,000. :

(3) The earlier rules provided that filmmak-
ers submitting an entry for the awards were not
eligible for nomination as a jury member. To
enable technical persons like cameraman asso~
ciated with an entry also being precluded from
being nominated to the jury, the following pro-
vision has now been made:—



223 Writic i Ananers

“Any person directly or indirectiy associated
with the films entered (or competstion in tea-
ture or non-teature category. shall not be chigi-
hle 1o serve on any of the jury panels.”

4 The rules provided that films produced
mn India and certified by the Central Board for
Film Certitication between Ist .I;mu;ir_v and 31st
December are eligible to be considered. To
tecilitate entry of films produced in the calen-
dar vear should there be a delay on the part of
the Central Board of Film Certification to issue
certificate just because of holiday on 31st De-
cember, the following provision has been
added:—,

“In case 31st December is hohda\ the next
official working day shall be considered as the
tast date.™

(5) The last date for rcceipt of entries has
been changed trom 28th February to 31st March
as itis found necessary to give adequate time to
the tilm producers to submit their entries.
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